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' ra Pratap Yadiv 	 • • • • 

Versus 

Union of India and Ors 	Respondents 

Hon. 'Ir. Justice R.K. Vaasa, 

Hon, t ir. K. thayya, i4".ember(4) 

( B 	.41r. Justice R.K. Vanua, 

Singh learned counsel for the 

a ppli ant. This is a petition filed by. the applicant 

who v s a candiaate forthe Civil Services examination 
was 

1992 herein an impugned notice dated 29 .31•93/issued 

to h 	kIcay xxrit oy the respondent no.3. The notice 
is 

"rev._ ing  suppression of infonmation about the earlier 

candi-atures of the appliccant at the CACI services 

xami ationskitiktaitxxIttftit. he find Lhat 

ghoul•hold an enquiry in the 	tter and take a 

decisionn on  -Lhe question of the applicant ,s-entitle- 

ment, to be a canclidate at the examination 

in 19)2. The matter is premature* at thi stage. 

rde do hope that the 	will take decision in 

tter at an early date and intimate t ie applicant 

decision. In the circumstances the application 

missed summarily. 
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